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New

‘' CENTRAL ADMINISTRATIVE TRIBUNAL
s, PRINCIPAL BENCH:

.NEW DELHI

ay of April, 13998

1077 HON’BLE SHRI T.N. BHAT, MEMBER (J)
. '/ HON’BLE SHRI 5.P.BISWAS, MEMBER (A)

ORDER

Hon’ble Shri T.N.Bhat, Member (J)

in the Unit-run canteen

=)

;...App1ica

. . .Respondents

§ .
shri ManiRam,
House Noy 354, DDA, -
Pul Prahgladpur,
on Surajkund Road,
New Dethi. - ‘
T (By-A
Union
1. T retary,
. M y of Defencg, ..n A
] : D tmentof-DETEhce, -
' R lock, New Delhi.
2. T rtermaster General,
A A dnd Ex-officioy
c n .Governing Body,
' adguarters Canteen,
or, QMG Branch,
hi. -
3. §Brig. Méhinder Singh -
‘ j /o Major Genéral, Methew,
| - Mommen, ADG, ML ‘
DDG OL-II,QMG Branch, Sena Bhawan,
New Delhi. - @
4.Y The Chairman, i
Management Comittes,
. Army Headquarters Canteen,
g oL II DTE, 3rd Filoor,
- AzWing, Sena Bhawan,
New Delhi.
(By Advocate: Col. G.K. Sharma)
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. In view of what has been held and discussed
& above we nold that the jurisdiction of this Tribunal to

entertain this OA is barred as the employees of Unit-run

canteens are nov Central Government employees 8O &s to
attract the application of the Administrative Tribunal Act,
1285,

3. Viewed as such this OA is dismissed on the
ground of lack of jurisdiction.
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